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I 

Before The National Green Tribunal, 

Principal Bench, New Delhi.. 

O.Ao No. 115 of

COUNTER AFFIDAVIT 

(On behalf of the Opposite Party No.3) 

Nitin Srivastava .................. Applicant 

Versus 

State of U.P. and others ............... Respbndents 

APPLICATION FOR TAKING ON RECORDS 

The applicant-Respondent No. 3 respectfully begs 

to state as follows: 

That filing of the accompanying Counter Affidavit in 

reply to the above noted original application is 

necessary and expedient for the just and, proper 

adjudication of the case. 
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WHEREFORE, it is respectfully prayed that the 
accompanying Counter Affidavit may kindly be accepted 
and brought on records of the case. 

�� 

New Delhi 
Dated: 22.07.2025

(Anuj Pandey) 

Advocates 
Counsels for Respondent No.3 

(Lokesh Kumar Choudhary)

OFFICE: 23A, GF Middle Circle, Sujan 

Singh Block, Connaught Place, New 

Delhi-110001,

Mob. No.: +91 9560216710,

Email: veerlokesh@gmail.com

Advocate

Advocate
(Ajay Singh )

Advocate
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Before The National Green Tribunal, 

Principal Bench, New DelhL 

O.A. No. 115 of 2025 

COUNTER AFFIDAVIT 

(On behalf of the Opposite Party No.3) 

Nitin Srivastava 

��� ,,.._.�,...,/{_/ ,o.\�. R � • -..�,;../ .,i 
·{?; � r, •. ,,,>· ,.----,�-.. �f/ ,,_' •-� 

Versus 

State of U. P. and others 
.................. Respondents 

Counter Affidavit on behalf of Respondent
1
No.3

,,,,I, Rashmi Bishnoi aged about 59 years, Wife of 
,., ·i.....:--

. ,. .•;', ,,>\Ravindra Pal Singh, Resident 202 Grandeur 
\'. . .'--':' \ '\ 

'. .I . ,.: -Par,!, );--Apartment, B 50, Mahanagar Extention, 

\�.•.··�/-l�::::n:P
ar

i��:ta:;o: u;:_
r

D�

rad

�::�:::::� 
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--t· 

,;A'::.r-

p_
,,.

--r_'/'�•( ...... \le.,4-,'/ ,: � ·;,; 

Government Service, do hereby solemnly affirm and 

state on oath as under:-

1. That the deponent is respondent no.3 herself in the

present application as she is presently posted as

Principal, Neta JI Subhash Chandra Bose

Government Girls Post Graduate College,, Aliganj,

Lucknow,which is a pure Government College being

governed by Higher Education Department,

Government of Uttar Pradesh. A copy of the identity

proof of the deponent is being annexed herewith

this Counter Affidavit.

2. That the deponent is the answering respondent

no.3 in the above noted application. She states that

she is well conversant with the facts of the1 present

case.

3. That the deponent has read over and understood

the contents of original application and as such she

is giving para wise reply thereto.

in reply to the contents of para 1 of the 
,i/ . '-',:: .. ·,,:I!> 

{ "1/ . . al application it is humbly submitted that the 

t is neither a journalist nor a social worker 

.. ·. . r he is an annoyed person and closely 
# '•,., ,.. 

,.connected with the encroachers of the college land 

as their encroachment has been demolished by 
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Lucknow Development Authority with the help of
Lucknow Police ln presence of Higher
Administrative Authorities. The said encroc;1chment
was removed from college land after marathon
efforts of two decades. The Present Application is
only giggling of encroachers they are trying their
best to harass the respondents especially
respondent no.3., by filing present application
which is based on wrong facts with malafide
intention.

5. That the contents of para 2 and 3 of the' original
application are absolutely false, incorrect hence
denied. It is further submitted here that Netaji
Subhash Chandra Bose Rajkiya Mahila Snatkottar
Mahavidyalaya, Aliganj Lucknow was established
under full efforts and guidance of Bharat Ratna
Shri Atal Bihari Bajpai, Ex-Prime Minister of India
in the year 1997. It is further submitted here that

A�.-;� itially 100 girls took admission in the year of
,rP: {'�'/, It l�,.,t;e it.::"'· 

I!-. ,,v •· �it;,!?,.. �---..,� r· fl ''t'�./·" ·�" s a,plishment of Netaji Subhash Chandra Bose
Ii f' ·.� ,., 'K� Ii t .· ·, ",�r \\ 
{ Y- { ,· ,. ": ·'t�i;tj�lya Mahila Snatkottar Mahavidyalaya, Aliganj
\ct · Ir�¥'�now (in short referred to as the 'College"). At
� . ,, .. I � ,- .. . .. <' '�:}� .. '.!.:_�esent the strength of the students in the college

is about 2800.
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6. That in reply to the contents of para 4 of the
original application it is humbly submitted that
after getting removal of encroachment made by the
adjoining residents of the college building belonging
(house No. SP-13 to 24), a false complaint has been
made by the applicant alleging false allegation of
cutting trees. It is further submitted here that as
collage was continuously making efforts to remove
the encroachment since two decades, some
encroachers/ annoyed persons i.e. Smt. Sudha
Agrawal, Mrs. Seema Kidwai, Smt. Manjula Tiwari,
Neeraj Kumar and one Artiman Tripathi residents
behind the college, on the basis of apprehension on
similar facts and circumstances have already filed
a Writ Petition bearing No.14356/2019 (Writ-C)
before Hon'ble High Court of JudicaJure at
Allahabad, Lucknow Bench Lucknow which 1s

-�·, .. , · ding for adjudication and a detailed counter
;avit has already been filed by the deponent in 

the,. �foresaid writ petition. The copy of Counter 
, ;J';J;'i�{f�dEtvit filed in Writ Petition No. 14356/2019 is
iz:..:?:!)t(eing annexed herewith as Annexure No. Ca-1. 

7. That in reply to the con ten ts of para 5 of the
original application it is humbly submitted 'that the
that nothing wrong has been done by the
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answering respondents rather tireless efforts have
been made by the deponent for the removal of
encroachment. As a result of which this fake
complaint with malafide intention has been filed by
applicant in connivance with encroachers. 

I 

8. That in reply to the contents of para 6 of the
original application it is humbly submitted that
Lucknow Development Authority, Lucknow vide
letter No. 28/Upa.C./97 dated 24.04.1997 allotted
4. 91 Acre land for the establishment of the college,
out of which 2. 51 7 acre land was used for
educational purpose and remaining Area 2 .393
Acre land was for the purposes of park and sports
ground. It is further submitted that accordingly the
land is being used by the college. The Copy of the
letter No. 28/Upa.C./97 dated 24.04.1997 issued
by the Vice Chairman, Lucknow Development
Authority, Lucknow ANNEXURE NO. CA-2 to this

A{,.---r
..-;'

���=§-.. ,-pnter Affidavit.
!!/ � ... '"'l-V,,1 -!i �',J, 

f' '�// ,'t\'Ft,il\ in reply to the contents of para 7 of the
., , • fl • I i r\i '/ , I • ' :, I 1

, .. 
, ·,:\o-�i"'"�'. al application it is humbly submitted that... � ·,i . 

lGo'>, .!:f
:.
:,· '<"',en trees were not cut down hence there was no

, ,.A 1 :", t· .,,-:1> ��d:.:.��-0ccasion to seek permission from the respondent
no.2.
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10. That the con ten ts of para 8 of the original
application is false, incorrect hence denied. It is
further submitted here that the applicant is well
aware of the facts that a writ Petition No.
14356/2019, is pending before Hon'ble High Court
at Lucknow Bench for adjudication but just in
order to harass the deponent and under some
illegal motive best known to him, present
application has been filed by him.

Additional Facts 

11. That the local residents who are the owners of
House No. S.P.-13 to S.P.24 were the encroachers
of 2.517 acres land of College. These encroachers
had made unauthorized encroachments over 2.517
acre land of College, by ra1s1ng
temporary/ permanent constructions by installing

, ,,,"'.�:::::.c�•.::::·]Jn shed. They have established hospital, Gym,
,,-,-:,,' , ··t l}. 11 ... ,;�� 

;t'·' .r \ � ,.
l\;.
-..-.1. !l� � /,: ,::,:<--�-.::� •.. ty_ •• •. ·ng Home, Printing Press, Servant Quarters

l·/ _./ � ,·. 

;f i,:: t\;<· _,·et'.tt\* . er the land of college; further some of them
I�! • 1 . ! I \
x: 10: '. , ... �.�e?�f/oing unauthorized commercial activities.
1. C '}' :S ,

✓

✓ "':·// ' • ,:•. "' '�� �:'S:�1hat for removing encroachments over the. C t ,,,·: ,, """ , ��-·1and of college, several complaints were made by
the college to the District Magistrate, Lucknow. The
copies of some of the complaints including the
complaint letter No. 268/2005-06 dated
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12.12.2005 are being annexed herewith collectively 
as ANNEXURE No. CA-3 to this Counter Affidavit. 

13. That the then District Magistrate, Lucknow
took cognizance of the corn plain ts and assigned
inquiry to the Additional District Magistrate (City),
Trans Gomti, Lucknow by nominating him as the
Inquiry Officer. The Additional City Magistrate-V,
conducted on spot inspection. The Additional City
Magistrate-V, Lucknow 1n his report found
unauthorized possession of the encroachers/local
residents (owners of the House No. S.P.-13 to
S.P.24), including the petitioner/ applicant.

14. That thereafter the College vide its letter No.
323/Bhawan Atikrarnan/2005-06 
02.02.2006 informed the District 

dated
Magistrate,

Lucknow, that owners of the House No. S-P. 21, 22,
./7..:t::�;:f�. R.da d 24 are still in possession over the land of_/,· () !.:��-� /. �::• c°:� e ·,y making illegal encroachments but the

I{' 1t: 1 ft.;.· .. i \;,· _ � .. : ments have yet not been removed. The
\\ \ i·;;,; �

r
·�;�.J�the said letter dated 02.02.2006 is being

., 
f}t Y' :.;:,;, "'.-' '1 \. • i:�-@:fi�)¥'id herewith as ANNEXURE No. CA-4 to this

���-� . .:---

-: 

I\ 7 .• ��nter Affidavit. 

15. That the College vide letter dated 19.09.2023
requested the Secretary, Higher Education, U.P.
Government" Lucknow to take appropriate action�� 

��_/'
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for removing the encroachments frorn the land of 
the College. The copy of letter No, 180 /2023-24 
dated 19.09.2023 is herewith collectively being 
annexed ANNEXURE No. CA-5 to this 1Counter 
Affidavit. 

16. That 1n continuation of event the Secretary,
Lucknow Development Authority, Luckno\iV vide
letter dated 13.08.2024 fixed 21.08.2024 for
removing encroachments fro1n the land of college
and requested the Joint Commissioner of Police,
Law and Order, Lucknow to make available

✓ �,/ I sufficient Police force on 2+.08.2024 in the before
noon at 11 :00 a.m. The Copy of the said letter\--;dated 2---1.08.2024 is being annexed herewith as
ANNEXURE NO. CA-6 to this Counter Affidavit.

17. That it is needful to rnention here that a
.,,.--���omplaint has also been lodged by the college 

/�)_;_::._
···
�
.
�

.
�s

.
t the encroachers at the Anti-Bhu-Mafia 

I(" (r,·;,,,, . ;.,.: f\ Uttar Pradesh. The Cornplai\1t was
\\ G) r· ,,_,.,·."';�)tefii:.�.,l red bearing No. 41015719000255.

• •• , :·. :3 /..<) ,1 Ot-,.':. ~::·±§'\'\�hat it is pertinent to mention here that the 
.... - U ,· A;/ 

Q , )ri�ponent is a law abiding citizen. There is no
\ \ complaint against her. She has been performing 

her duties for the welfare of college and students. 
She has not violated any norms and regulation 

I� 

�V1/
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provided in the "The Environment protection Act, 

1986", the National green Tribunal Act, 2010 etc. 

The copy of photographs of the college prennses 

showing the greenery and plantation is being 

annexed herewith as Annexure No.CA-7.

19. That it is needful to mention here against fake

complaint made by applicant the authorities of 

forest department visited twice in I collage 

compound but found nothing objectionable. 

20. That the application filed by the applicant 1s

misconceived, devoid of merits and the grounds 

taken by the applicant in the present original 

application and are against the material facts, 

hence not sustainable in the eyes of law, thus 

present original application deserves to be 

" 

Deponent 

Verification 

I, the above named deponent do verify that 

counter affidavit are true to my personal knowledge 

and those of paras 6,8, 12, 14-16, 18 are believed by 
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me to be true on the basis of records and remaining 

para 20 is believed by me to be true on the basis of 

legal advise. 

Lucknow: 

Dated: 
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COUNTER AFFIDAVIT ON BEHALF OF THE OPP. 

PARTY NO. 3 

*** 

I, Rashmi Bishnoi aged about 59 years, Wife of Shri 

Ravindra Pal Singh, Resident 202 Grandeur Park 

apartment, B 50, Mahanagar Extention, Opposite cJ 

Park, Lucknow, Uttar Pradesh-226006 Educational 

qualification Ph.D., Occupation- Government Service, 

do hereby solemnly affirm and state on oath as 

under:-

1. That the deponent is presently posted ;:;1s Principal,

Netaji Subhash Chandra Bose Uovernment Girls

Postgraduate College, Aliganj, Lucknow. A copy of the

identity proof of the deponent is being annexed

herewith this Counter Affidavit. The deponent is duly

authorised Lo do parivee for and on behalf of the

answering Opposite Parties in the above noted Wri1

Petition. She states that she is weJl conversant with

the facts deposed to hereunder.

2. That the deponent has carefully gone through 1 he

Writ Petition and its annexures and the affidavit filed

in support thereof and has understood the contents

thereof.

3. That the contents of paragraph 1 and 2 of the Wri1

Petition need no comments.
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4. That the contents of paragraph 3 of the Writ Petition

are incorrect, misleading and misconceived hence

denied. In this respect, the facts, which are having

material relevance, are being submitted herein

under:-

A. That it is pertinent to submit that Netaji Subhash

Chandra Bose Rajkiya Mahila Snatkottar

Mahavidya1aya, Aliganj Lucknow was established

under full efforts and guidance of Bharat Ratna Shri

Atal Bihari Bajpai, Ex-Prime Minister of India in the

year 1997. Initially 100 girls took admission in the

year of establishment of Netaji Subhash Chandra

Bose Rajkiya Mahila Snatkottar Mahavidyalaya,

Aliganj Lucknow Un short referred tc, as the 'College").

At present the strength of the students in the

is 2800. The College in question is I -'>-Grade College.

B. It is submitted that the proposal. for changing land

use of the land use submitted vide letter no. said

6765 dated· 10.04.1997 of the City and Country

Planning Department, U.P. Copy of the said letter

dated 10.04.1997 being annexed herewith as

ANNEXURE NO. CA-1 to this Counter Affidavit. Tb

State Government vide Government Order no. By

order No. 1424 / 29-A-3-97-28 LUC / 97 dated

11.04.1997 directed to publish the change of land

, 
\;{}v� 

�� �/? . 
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use m local newspapers as well. Copy of the 

Government Order dated 11.04.1997 1s being 

annexed herewith as ANNEXURE NO. CA-2 to this 

Counter Affidavit. 

C. That it is pertinent to submit that the Lucknow

Development Authority, Lucknow letter No.

28/Upa.C./97 dated 24.04.1997 allotted 4.91 Acre

land for the establishment of the college, out of which

land use of 2.517 acre was for educational purpose

and the land use of remaining Area 2.393 Acrea land

was for the purposes of Park and sports ground.

Copy of the letter No. 28/Upa.C./97 dated

24.04.1997 issued by the Vice Chairman, Lucknow

Development Authority, Lucknow is being annexed

herewith as ANNEXURE NO. CA-3 to this Counter

Affidavit.

D. That the construction of the building of college had

started on 17.05.1997; which had completed on

15.08.2000. After the completion of construction of

the college, the building of college was handed over

on 06.09.2005 to the Principal of the postgraduate

College by the Regional Higher Education Officer,

Lucknow, representative of the Director, Higher

Education, U.P., Allahabad (now Prayagraj),

Execuitive Engineer-I and the Junior Engineer,
� 

' 

� �»-
tf\ 

�v _,,,/. 
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Lucknow Development Authority. Copy of the letter 

dated 06.09.2005 is being annexed herewith as 

ANNEXURE NO. CA-4 to this Counter Affidavit. 

E. That it is pertinent to submit that due to the

unauthorized encroachments over the land of college

by the local residents, boundary wall of the college

could not constructed.

F. That it is relevant to submit that the local residents

who are the owners of House No. S.P.-13 to S.P.24

are the encroachers of 2.517 acrea land of College.

These encroachers have unauthorizedly made

encroach- ments over 2.517 acre land of College, by

ra1smg temporary /permanent constructions by

installing Tinshed. They have estnblishecl hospital,

Jim, Printing Press etc., over the land or college. Tbe

unauthorized commercial activities over the land of

college, being most illegal, is not only against the

interest of the property of the college but the sarnc is

also agaiiist the safety/ security of the girl students of

the college.

G. That the College issued letter No. 258 Lo 267 daLed

12.12.2005 the unauthorized encroachers/ owners of

the House No. S.P.-13 to S.P.24 to remove the illegal

encroachments made by them from the land of the

\ \ ... �
ri ,<:::,,\}'N" college. Copy of the said letter/Notice No. 258 to 267

'v� 
� .

\ .. 
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I\ 

dated 12.12.2005 are being annexed herewith 

collectively as ANNEXURE NO. CA-5 to this Counter 

Affidavit. 

H. That for removing encroachments over the land of

college, several complaints were made by the college

to the District Magistrate, Lucknow. The copies of

some of the complaints including the complaint letter

No. 268/2005-06 dated 12.12.'.2()05 are being

annexed herewith collectively as ANNEXURE NO.

CA-6 to this Counter Affidavit.

I. That then District Magistrate, Lucknow took

cognizance of the complaints and assigned inquiry to

the Additional District Magistrate (City), Ttans Gomti,

Lucknow by nominating him as the Inquiry omcer.

The Additional City Magistrate-V, conducted on spot

inspection. The Additional Ci Ly Magistrate-V,

Lucknow in his report dated 06-01-2006 reported

encroachments by the local residents over the land of

college. Copy of the said Inspection Report dated

06.01.2006 1s being annexed herewith as

ANNEXURE NO. CA-7 to this Counter Affidavit.

J. That on the College's complaint dated 12.12.2005, as

directed by the District Magistrate, Lucknow some

action was taken to remove encroachments but most

of the land of the college still remained m
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unauthorized possession of the encroachers/local 

residents (owners of the House No. S.P.-13 to S.P.24), 

incJ.uding the petitioners. 

K. That therefore the College vide its letter No.

323/Bhawan Atikraman/2005-06 dated 02.02.2006

informed the District Magistrate, Lucknow that

owners of the Hou.se No. S-P. 21, 22, 23 and 24 are

still in possession over the land of college by making

illegal encroachments but the encroachments have

yet not been removed. Copy of the said letter dated

02.02.2006 is being annexed herewith as

ANNEXURE NO. CA-8 to this Counter Affidavit.

L. That the College vide letter dated 06.06.2011

requested the Secretary, Higher Education, U.P.

Government, Lucknow to take appropriate action for

removing encroachments from the kmd of the college.

Copy of the said letter dated 06.06.20 l J is being

annexed herewith as ANNEXURE NO. CA-9 to this

Counter Affidavit.

M. That the CGllege through various letters requested

the District Administration, Commissioner, Lucknow

Division, Lucknow, Sachiv, Lucknow Development

Authority, Lucknow. Copies of the ktter no. 53 dated

02.06.2011, no. 54 dated 06.06.2011, Letter no. 247

dated 16.0:1.2019, Letter no. 242 dated 12.01.2019
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and the letter no. 180 / 2023-24 dated 19.09.2023 

are being annexed herewith collectively as 

ANNEXURE NO. CA-10 to this Counter Affidavit. 

N. That the Sachiv, Lucknow Development Authority,

Lucknow vide letter dated 13.08.2024 fixed

21.08.2024 for removing encroachments from the

land of college and requested the Joint Commissioner

of Police, Law and Order, Lucknow to make available

sufficient police force on 21.08.2024 in the before

noon at 11:00 a.m. Copy of the said letter dated

13.08.2024 is being annexed herewith as

ANNEXURE NO. CA-11 to this Counter Affidavit.

0. That the complaint has been lodged by the college

against tlw encroachen:; at the Anti-F3hu--Mafia Portal,

Uttar Pr:,desh. Copy of the Cornplaint No

41015719000255 is being annexed herewith as

ANNEXURE NO. CA-12 to this Counter Affidavit.

P. That the photogra.phs of the illegal and unauthorized

encroachments over the land of college is being

annexed herewith as ANNEXURE NO. CA-13 to this

Counter Affidavit.

Q. That Additional City Magistrate-V, Lucknow

conducted on spot inspection and vide letter dated

31.01.2025 has requested the Sachiv, Lucknow
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Development Authority, Lucknow for fixing date for
removing encroachment by 12 persons from the Janel
of college, so that on the date so fixed, sufficient
police force may be made available for removm.g
encroachment from the land of college. Copy of the

letter dated 31.01.2025 is being annexed herewith as

ANNEXURE NO. CA-14 to this Count er Affidavit.

R. That in pursuance of the aforesaid letter dated

31.01.2025 till date no action has ceen taken by the

concerned authorities for removing unauthorized

encroachments from the land of the college therefore

the Principal of the College vide letter dated

10.02.2025 has requested the Sachiv, Lucknow

S.

Development Authority, Lucki,ow for taking
appropriate necessary action for ren1ov1ng

encroachments from the land of College. Copy of the

said letter dated 10.02.2025 is being annexed

herewith as ANNgXURE NO. CA-15 to this Counter

Affidavit.

That the unauthorized illegal encroEichmcnts over the
land of college is against the interest or the college

and its girls students.

T. That therefore, it would be expedient in the interest

, i>.>\,-»1" of justice that the authorities concerned may kindly
o .... V /�., be directed to take appropriate action for removing
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encroachments from the land of college in the 

interest of the college and its students. 

5. That the content.3 of paragraph 4 to 8 of the Writ

Petition need no comments.

6. That the contents of paragraph 9 of the Writ Petition

are incorrect, misleading and misconceived hence

denied. It is submitted that the 1anc1 which is being

said to be green belt by the petitioners, has been

developed as a park and play ground for girl students

by the Government, and a large number of medicinal

and fruit trees have been planted over the land in

question by the college, whereas the petitioners

themselves arc destroying its nature, every day anti

social elernents and stray animals ,,re roaming freely

in the college. Due to the illegal, unauthorized

activitie:" of the encroachers and the movement of the

stray ani.mals the cleanliness and peaceful

atmosphere of the college has been adversely

affected.

7. That the contents of paragraph 10 to 15 of the Writ

Petition are incorrect, misleading and misconceived

hence denied. It is submitted that the proposal FOR

changing land use of the land use submitted vide

letter no. said 6765 dated 10.04.1997 of the City and

Country Planning Department, U.P. Copy of the said
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letter dated 10.04.1997 is being annexed herewith as 

ANNEX.URE NO. CA-12 to this Counter Affidavit. The 

State Government vide Government Order no. By 

order No. 1424/29-A-.3-97-28 LUC/97 dated 

l 1.04. J. 997 directed to publish the change of land

use in iocal newspapers as well. Copy of the 

Government Order dated 11.04.1997 1s being 

annexed herewith as ANNEXURE NO. CA-13 to this 

Counter Affidavit. 

8. That the contents of paragraph 16 to 20 of the Writ

Petition are not admitted as stated. It is submitted

that the then principals of the college repeated

requested the local residents/ encroachers (including

the petitioners) to remove their illegal unautohrisecl

illegal possession from the land of college which is 8

government land so that the construction of

boundary of the college may be constructed and the

movements of unwanted elements could be stopped.

But they deliberately did not remove illegal

encroachments instead they have opened doors in

the backyards of their unauthorized temporm~y

construction.

9. That the contents of paragraph 21 to 28 of the Writ

Petition are incorrect, misleading and misconceived

hence denied and in reply thereto the contents of
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preceding paragraph 4 of this Counter Affidavit are 

reiterated. 

10. That the contents of paragraph 29 of the Writ Petition

are incorrect, misleading and misconceived hence

denied. It is submitted that a massive tree plantation

program was carried out on various national festivals

and other occasions by the girl students of the

college, NCC, NSS and Ranger volunteers, professors

and employees and more than 300 fruit and

medicinal plants were planted, whereas the

encroachers polluted the environ1nent terribly by

unauthorizedly constructing plastic sheds, tin sheds

and conc:rete structures at the b11ck side. A huge

heap of garbage was collected by thc13c people

(including the petitioners), which led to foul smeJJ

and pollution.

11. That the contents of paragraph 30 to 31 of the Writ

Petition are incorrect, misleading cmcl misconceived

hence denied. It is submitted th;:1l the petitioners

and other local residents are trying to continuously

retain their possession by placing false, incorrect and

wrong facts before the Hon'ble Court with bad

intention to usurp the property of tl te college. The

college is continuously making efforts to remove the

encroachment. The College through has made
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continuous efforts by writing various letters to the 

District administration, Lucknow Development 

An1·hnril-y, T ,ncknow to take actions for removing the 

encroachments from the college's land. In·· this 

regard, the contents of preceding paragraph 4 of this 

Counter Affidavit are reiterated, As stated earlier, the 

Additional City Magistrate-V, Lucknow conducted on 

spot inspection and vide letter dated 31.01.2025 has 

requested the Sachiv, Lucknow Development 

Authority, Lucknow for fixing date for removing 

encroachment by 12 persons from the land of college, 

so that on the date so fixed, sufficient police force 

may be made available for removing encroachment 

from the land of college. In pursuance of the 

aforesaid letter dated 31.01.2025 till date no action 

has been taken by the concerned authorities for 

removing unauthorized encroachments from the land 

of the college therefore the Principal of the College 

vide letter dated 10.02.2025 has requested the 

Sachiv, Lucknow Development Av thority, Luck:110,;,1 

for taking appropriate necessary action for removing 

encroachments from the land of College. The 

unauthorized illegal encroachments over the land of 

college is against the interest of the college and its 

girls students. Therefore, it would he expedient in the 

interest of justice that the petitioners who are 
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amongst the unautorised encroachers over the land
of College, may kindly be directed to remove their
illegal/ unauthorised encroachments from the land of
college (Government land) in the interest of the
college and its students as well.

12. That the :::ontents of paragraph 32 of the Writ Petition
are not admitted as stated. The answering Opposite
Parties are advised to state that tJ-:e grounds raised
by the Petitioner in the Writ Petition are wholly
misconceived, untenable and without any force. The
Writ Petition deserves to be dismissed with costs
being devoid of merits.

' ' 

\1,y,M 

��e��-•
DEPONENT 
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VERIFICATION 

I, the above named deponent, do hereby 
verify that the contents of paragraphs l and 2 of this 
affidavit are true to �wn knowledge, those of <'rr.i�-"" paragraphs __ �_.�1_i�-- f-0 __ 1_1 ___ _ are true to my
information derived fr�he records and those of 

('t>"\'t'(':, 

�\ ,}�,.,� paragraphs ()'I ..-I '2-,� a re believed to be 
true on legal advice sought. No part of it is false and 
nothing material has been concealed. So help me 
God. 
LUCKNOW: -� � 
DATED: � , �, ,2025 

��� 
DEPONENT 

IDENTIFICATION I, identify the deponent, who has signed before me. 
Clerk to t� or the C.S.C. Lucknow Bench.

Qu\l, carr.m� Solemnly affirmed before me 01�b¥-at ____ _ 
>\, rr-�� r:nC�,rn�

�'
v

)M 
�- � Ii  :JJ.)V __ a.m./p�by the deponent_ } '02' , 01'�b1'1liA1

(�8rnffi�(\ who is identified by Shri ---cr'V:Y)�_L_L-..lf 'IJ1 l
Clerk to the office of the Chief Standing Counsel, 
High Court, Lucknow Bench, Lucknow. 

I have satisfied myself by exam1111ng the 
deponent that he understands fully the contents of 
this affidavit, which have been read over and 
explained to him by me. 

<-� 
·- �if,'JA�� .. ,6R

OAT\·: COMMISSION 
• LLAHA8A0 HIOH cou�0\t BENCH O,ATI-I COMMISSIONER.
LUCK" \.. r'\ /) I'.)) 

tr, t:) ..:\.� ... 1.::-
1 
.. t�. :;/

NO . 1,.;;-;...... -tt5 OATS .. -�.:.-..•• 4 .. �-· �-
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TYPED COPY / ANNEXURE NO. 

नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

258- 2005-06 दिन ांक -12.12.05 

सेव  में, 

श्री एस० पी० मह  प त्र  

 मक न नां. 3P-13  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय 

की भूदम है। उर  पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले 

आप द्व र   अस्थ यी रूप से भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे 

आदि लग ये गये परनु्त अब आप द्व र  ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे 

इस अदतक्रमण को हट ने के दलए कई ब र कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप 

अदतक्रमण शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

   भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 258-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

259- 2005-06 दिन ांक -12.12.05 

सेव  में, 

भवन स्व मी “ शुभम”  

मक न नां. 3P-14  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की भूदम है। उर  

पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप द्व र   अस्थ यी रूप से 

भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि लग ये गये परनु्त अब आप द्व र  

ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस अदतक्रमण को हट ने के दलए कई ब र 

कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप अदतक्रमण 

शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 259-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

260- 2005-06 दिन ांक -12.12.05 

सेव  में, 

श्री एस० एल० प णे्ड्य    

मक न नां. 3P-15  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की भूदम है। उर  

पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप द्व र   अस्थ यी रूप से 

भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि लग ये गये परनु्त अब आप द्व र  

ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस अदतक्रमण को हट ने के दलए कई ब र 

कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप अदतक्रमण 

शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 260-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

261- 2005-06 दिन ांक -12.12.05 

सेव  में, 

श्री ए० आर० दकिवयी   

मक न नां. 3P-16  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की भूदम है। उर  

पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप द्व र   अस्थ यी रूप से 

भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि लग ये गये परनु्त अब आप द्व र  

ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस अदतक्रमण को हट ने के दलए कई ब र 

कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप अदतक्रमण 

शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 261-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

262/2005-06 दिन ांक -12.12.05 

सेव  में, 

श्री हीर  ल ल अग्रव ल ”  

मक न नां. 3P-17  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम  पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की भूदम है। उर  

पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप द्व र   अस्थ यी रूप से 

भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि लग ये गये परनु्त अब आप द्व र  

ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस अदतक्रमण को हट ने के दलए कई ब र 

कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप अदतक्रमण 

शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 262-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

263- 2005-06 दिन ांक - 

सेव  में, 

 भवन स्व मी ”  

मक न नां. SP-18  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम  पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की भूदम 

है। उर  पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप द्व र   अस्थ यी 

रूप से भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि लग ये गये परनु्त अब 

आप द्व र  ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस अदतक्रमण को हट ने के दलए 

कई ब र कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप अदतक्रमण 

शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 263-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

264- 2005-06 दिन ांक – 12.12.2005 

सेव  में, 

 भवन स्व मी ”  

श्री दवजय कुम र  

मक न नां. SP-21  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम  पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की 

भूदम है। उर  पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप 

द्व र   अस्थ यी रूप से भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि 

लग ये गये परनु्त अब आप द्व र  ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस 

अदतक्रमण को हट ने के दलए कई ब र कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप 

अदतक्रमण शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 264-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

265- 2005-06 दिन ांक – 12.12.05 

सेव  में, 

 श्री सुहेल अहमि / भवन स्व मी ” 

श्री दवजय कुम र  

मक न नां. SP-22  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम  पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की 

भूदम है। उर  पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप 

द्व र   अस्थ यी रूप से भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि 

लग ये गये परनु्त अब आप द्व र  ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस 

अदतक्रमण को हट ने के दलए कई ब र कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप 

अदतक्रमण शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 265-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

266- 2005-06 दिन ांक – 

सेव  में, 

 श्री र म इकब ल दतव री   

मक न नां. SP-23 

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम  पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की 

भूदम है। उस  पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप 

द्व र   अस्थ यी रूप से भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि 

लग ये गये परनु्त अब आप द्व र  ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस 

अदतक्रमण को हट ने के दलए कई ब र कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप 

अदतक्रमण शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 266-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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नेताजी सुभाष चन्द्र बोस राजकीय महिला मिाहिद्यालय 

अलीगंज, लखनऊ 

267- 2005-06 दिन ांक – 12.12. 05 

सेव  में, 

 श्री आर० के० दत्रप ठी  श्री आतीम न दत्रप ठी  ” 

 मक न नां. SP-24  

सेक्टर-सी अलीगांज, लखनऊ 

हिषयः  मिा हिद्यालय पररसर की भूहम  पर अिैध अहतक्रमण के सम्बन्ध में। 

महोिय, 

आपको अवगत कर न  है दक आपके आव स के पीछे जो मह  दवद्य लय की 

भूदम है। उर  पर आप  द्व र  अवैध रूप से अदतक्रमण दकय  गय  है। पहले आप 

द्व र   अस्थ यी रूप से भूदम क  अदतक्रमण कर उस पर सब्जी, पेड़-पौधे आदि 

लग ये गये परनु्त अब आप द्व र  ब उण्ड्र ी व ल खड़ी कर िी गयी  है। आपसे इस 

अदतक्रमण को हट ने के दलए कई ब र कह  गय  है। 

     अतः  आपसे अपेक्ष  है दक जनदहत में मह  दवद्य लय की भूदम से आप 

अदतक्रमण शीघ्र दतशीघ्र हट  लें त दक छ त्र यें कीड़  स्थल से वांदित न रहें। 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

पृ० स० 267-1/2005-06 ति दिन ांक 

प्रदतदलदप दजल दधक री महोिय लखनऊ को उपयुाक्त के सन्दभा में सूिन र्ा एवां 

आवश्यक क याव ही हेतू स िर पे्रदित :- 

     भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा
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पे्रिक, 

प्र ि या, र जकीय मदहल  मह  दवद्य लय, अलीगांज, लखनऊ। 

सेव  मैं, 

दजल दधक री महोिय, 

लखनऊ। 

   पत्र ांक -323/भवन अदतक्रमण /2005-06 दि02-02-2006  

हिषयः  मिा हिद्यालय की भूहम से अहतक्रमण िटाये जाने के सम्बन्ध में। 

महोिय, 

मह  दवद्य लय आभ री है दक दजल  प्रश शन द्व र  लखनऊ दवक स 

प्र दधकरण के म ध्यम से मह  दवद्य लय की भूदम पर से अदतक्रमण हट ये ज ने 

की क याव ही आज दि0 2-2-2006 को की गयी, परनु्त अदतक्रमण हट ये ज ने 

क  क या अभी भी अधूर  ही हुआ है। लगभग 4 जगह (आव सीय भवन) सॅ० एस 

पी -21,22,23 एवां 24 के (पीछे) क  अदतक्रमण दकन्ी ां क रणोां से हट य  ज न  

अभी भी शेि है। 

     अतः  स नुरोध दनवेिन है दक लखनऊ दवक स प्र दधकरण के म ध्यन 

से शेि अदतक्रमण को हट ये ज ने हेतु यर्ोदित क याव ही कर ने की महती कृप  

करें । 

भविीय 

(ड ० पी सी० जोशी) 

प्र ि य ा  

 र जकीय मदहल  मह  दवद्य लय, 

अलीगांज, लखनऊ। 
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पृ० स० /2005-06 ति दिन ांक 

प्रदतदलदप दनम्नदलखखत को सूिन र्ा एवां आवश्यक क याव ही हेतु पे्रदितः - 

323-1 -1. उप ध्यक्ष, लखनऊ दवक स प्र दधकरण, प्र दधकरण भवन, गोमती नगर, लखनऊ।

323-2-  2. दशक्ष  दनिेशक उ०दश०उ० प्र० , उच्च दशक्ष  दनिेश लय, इल ह ब ि।

323-3 - 3- क्षके्षत्रीय उच्च दशक्ष  अदधक री, 8-ए, र नी लक्ष्मीब ई म गा, लखनऊ।

भविीय  

(ड ० पी सी० जोशी) 

प्र ि य ा

 र जकीय मदहल  मह  दवद्य लय, 

अलीगांज, लखनऊ। 
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नेताजी सुभाष चन्द्र बोस राजकीय महिला स्नातकोत्तर मिाहिद्यालय 

 Netaji Subhash Chandra Bose Govt. Girls P.G. College 

NAAC द्व र  मूल् ांदकत 'गे्रड-बी' 

 अलीगांज, लखनऊ, िूरभ ि : 0522-4953069 

Website: nscbonline.in, nscbggpgc.org, Email :nscbggdc@gmail.com 

================================================= 

पत्र ांक: 180/2023-24     दिन ांक 19.09.2023 

सेव  में , 

मांडल युक्त  

लखनऊ मण्ड्ल 

लखनऊ  

दविय : श सकीय मदहल  मह दवद्य लय की भूदम पर अवैध कबे्ज को हट कर श सन द्व र 

अवमुक्त घनर दश से िह रिीव री दनम ाण सुदनदित कर ने के सम्बन्ध में। 

महोिय, 

दनवेिन पूवाक अवगत कर न  है दक इस मह दवद्य लय की स्थ पन  भ रत रत्न 

स्व. अटल दबह री व जपेयी जी (तत्क लीन लोक सभ  स ांसि, लखनऊ) के दवशेि 

प्रय सोां से अन्तरर ष्ट्र ीयुक्य मदहल  विा 1997 में हुई र्ी दजससे दक  छ त्र ओां की दशक्ष  

हेतु एक उतृ्कष्ट् दशक्षण केन्द्र न िेश स्थ दपत हो सके। वताम न में मह दवद्य लय में 

लगभग 2800 छ त्र यें अध्ययनरत हैं तर्  स्न तक स्तर पर बी.ए., बी.एस.सी. बी.कॉम. 

स्न तकोत्तर स्तर पर 05 दवियोां में कक्ष यें सांि दलत हो रही हैं। मह दवद्य लय नैक द्व र  
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02 ब र मूल् ांदकत बी गे्रड प्र प्त है तर्  तीसरी ब र नैक हेतु प्रदक्रय प्रदक्रय  अांदतम 

िरणोां में है तर्  नैक मूल् ांकन म ह नवम्बर, दिसम्बर, 2023 में प्रस्त दवत है। आपक्र  

ध्य न दनम्न दबांिुओां की ओर आकृष्ट् कर न  है। 

1. मह दवद्य लांय की स्थ पन  हेतु लखनऊ दवक स प्र दधकरण द्व र  पत्र ांक 28/

जप .सी./97 दिन ांक 24.04.1997 द्व र  मह दवद्य लय के दनम ाण के दलए 4.91 एकड़

भूदम उपलक कर ई गयी र्ी दजसमें से 2.517 एकड़ भूदम क  भू-उपयोग शैक्षदणक

प्रयोग में पररवदतात दकये ज ने तर्  शेि 2.39.3 एकड़ भूदम मह दवद्य लय के उपयोग

हेतु प का  एव क्रीड़  स्थल के रूप में उपलब्ध कर ये ज ने की व्यवस्थ  र्ी। जो भूदम

प का  एवां क्रीड़  स्थल के रूप में उपलब्ध कर ई गयी र्ी, उस भूदम पर स्थ नीय

दनव दसयोां आक्स सां. एस.पी. -13 से एस.पी. 24 के द्व र। लांबे समय से स्थ यी, अस्थ ई

दनम ाण एवां टीन शेड ड लकर भूदम को घेर दलय  गय  है। इससे अध्ययनरत छ त्र ओां

एवां मदहल  स्टॉफ की सुरक्ष  के दलए गम्भीर खतर  उत्पन्न हो गय  है। दिन-र त

आव र  पशुओां एवां अर जक तत्ोां क  आव गमन बन  रहत  है तर्  क ई भी अदप्रय

घटन  घदटत होने की सम्भ वन  बनी रहती है।

2. इस सम्बन्ध में यह भी अवगत कर न  है दक अपर दजल दधक री, लखनऊ ने अपने

पत्र ांक 1085/आसु./पी.जी./2006 दिन ांक 06.01.2006 द्व र  कर ई गयी ज ांि में

अदतक्रमण की ब त को स्वीक र दकय, परां तु अभी तक अदतक्रमण नही ां हट सक  है।

3. मह दवद्य लय द्व र  अदतक्रमण हट ने के दलए दनरांतर प्रय स दकये ज  रहे हैं। सम्बखन्धत

अदधक ररयोां को सूदित दकय  गय  है तर्  एां टी भू-म दफय  पोटाल पर प्रकरण िजा

कर य  गय  है परां तु अदतक्रमण नही ां हट सक  है।

4. यह भी अवगत कर न  है दक प्रश्नगत स्थल के सम्बन्ध में आव स सां. एस.पी.-17 की

दनव दसनी श्रीमती सुध  अग्रव ल एवां अन्य द्व र  म ननीय उच्च न्य य लय, खण्ड्पीठ
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लखनऊ में ररट य दिक  सां. 14356/एम.बी./2019 योदजत की है परां तु म ननीय 

न्य य लय द्व र  इस सम्बन्ध में कोई स्थगन / अांतररम आिेश नही ां दकय  गय  है। 

मह दवद्य लय द्व र  वसु्त खस्थदत से दलखखत रूप से श सकीय अदधव त  को अवगत 

कर य  ज  िुक  है। 

5. सूच्य है दक िह र-िीव री के दनम ाण हेतु श सन द्व र  क याि यी सांस्थ  सी.एण्ड्

डी.एस. जल दनगम, उ.प्र. को न दमत करते हुए धनर दश रु 25.06 ल ख अवमुक्त कर

िी गयी है एवां िह रिीव री क  दनम ाण क या प्र रम्भ दकय  ज न  है। िह र िीव री

दनम ाण के समय अदतक्रमणक ररयोां द्व र  श ांदत भांग की आशांक  है।

अतः  आपसे दनवेिन है दक िह रिीव री दनम ाण हेतु अदतक्रमण 

हटव ने के सम्बन्ध आवश्यक क याव ही करने की कृप  करें । मह दवद्य लय आपके 

इस कृप पूणा सहयोग के दलए सि  आभ री रहेग ।. 

सांलग्नक : उपरोक्त नुस र। 

स िर 

भविीय  

प्रोफ़ेसर अनुर ध  दतव री 

 प्र ि य ा
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TYPED COPY / ANNEXURE NO.6

लखनऊ हिकास प्राहधकरण, लखनऊ 

------------------------------------------------------------------------- 

पे्रिक :- 

अपर सदिव 

लखनऊ दवक र  प्र दधकरण, दवदधन खण्ड् गोगती नगर, लखनऊ । 

सेव  में , 

सांयुक्त पुदलस आयुक्त क नून एवां व्यवस्थ  लखनऊ। 

सांख्य  :- 459/A.A.4/94  दिन ांक :- 13.08.2024 

नेत जी सुभ ि िन्द्र बोस र जकीय गदहन  स्न तकोत्तर मह दवद्य लय, सेक्टर-डी, 

अलीगांज, लखनऊ की भूदम पर भवन सांख्य -एस.पी.-14 से एस.पी-24 के भवन 

रग दमयोां द्व र  ग्रीन बेल्ट की भूदम पर स्थ यी, अस्थ यी दनम ाण एवां टीन शेड 

ड लकर दकये गये अवैध अदतक्रमण को हट ये ज ने के सम्बन्ध में। 

--------------------------------------------------------------------------

-  

महोिय, 

कृपय  नेत जी सुभ ि िन्द्र वोर  र जकीय मदहल  स्न तकोत्तर 

मह दवद्य लय, सेक्टर-डी, अलीगांज, लखनऊ की भूदभ पर भवन सांख्य -एस.पी.-

14 से एस.पी-24 के भवन स्व दमयोां द्व र  ग्रीन बेल्ट की भूदम पर स्थ यी, अस्थ यी 

दनम ाण एवां टीन शेड ड लकर दकये गये अवैध अदतक्रमण को हट ये ज ने हेतु 
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दिन ांक 21/08/24 को पूव ान् 11:00 क  समय दनध ाररत दकय  गय  है। 

अदतक्रमण को हट ये ज ते समय श खन्त व्यवस्थ  भांग होने की सम्भ वन  है। श खन्त 

व्यवस्थ  बन ये रखने के दृदष्ट्गत् नेत जी सुभ ि िन्द्र बोस र जकीय मदहल  

स्न तकोत्तर मह दवद्य लय, सेक्टर-डी, अलीगांज, लखनऊ की भूदम पर भवन 

सांख्य -एस.पी.-14 से एस.पी-24 के भवन स्व दमयोां द्व र  ग्रीन बेल्ट की भूदम पर 

स्थ यी, अस्थ यी दनम ाण एवां टीन शेड ड लकर दकये गये अवैध अदतक्रमण को 

हट ये ज ते समय स्थल पर पय ाप्त पुदलस बल एवां मदजस्टर ेट ही आवश्यकत  

होगी। 

अतः  उक्त अदतक्रमण को हट ये ज ने हेतु दिन ांक 21/08/24 को पूव ान् 

11.00 बजे स्थल पर एक मदजस्टर ेट की तैन ती करते हुए आवश्यक पुदलस बल व 

मदहल  पुदलस बल तर्  पी.ए.सी. वल उपलब्ध कर ये ज ने हेतु सम्बखन्धत को 

दनिेदशत करने क  कष्ट् करें  दजससे अदतक्रमण को हट ये ज ने की क याव ही 

श खन्त पूवाक सम्पन्न कर यी ज  सकें । 

भविीय  

(ज्ञ नेंद्र वम ा ) 

अपर सदिव  

प्रहतहलहप : 

1. दजल दधक री महोिय लखनऊ को स िर अवलोकन र्ा।

2. उप ध्यक्ष महोिय को स िर अवलोकन र्ा ।

3. पुदलस उप युक्त उत्तरी लखनऊ को सूिन र्ा।
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4. अपर पुदलस उप युक्त उत्तरी मह नगर, लखनऊ को सूिन र्ा।

5. अपर नगर गदजस्टर ेट (पांिग) को आवश्यक क याव ही हेतु ।

6. जोनल अदधक री, जोन-4 (प्र०) ल०दव०प्र ० को स्थल पर स्ट फ सदहत उपखस्थत

रहकर सहयोग एवां आवश्यक क याव ही हेतु ।

7. प्रभ री अदधक री-अजान को इस दनिेश के स र् दक दनयत दतदर् एवां समय पर समस्त

अदभलेखोां एवां स्ट फ सदहत स्थल पर

8. उपखस्थत रहकर दिन् ांकन कर ते हुए भूदम को ख ली कर ने की क याव ही करें ।

9. अदधश सी अदभयन्त , अदभयन्त्रण जोन-4 ल०दव० प्र ० को स्थल पर स्ट फ सदहत

उपखस्थत रहकर अवैध कबे्जि रोां एवां कबे्ज को हटव ने आवश्यक्त क याव ही हेतु ।

10. सह यक पुदलस आयुक्त, अलीगांज को आवश्यक क याय ही हेतु।

11. अदधश सी अदभयन्त  (दव० / य ां०) को इस दनिेश के स र् पे्रदित

दक उक्त दतदर् व समय पर दवि्युत दवचे्छिन हेतु ल इन मैन 

12. एवां जे.सी.बी. रर्ल पर उपलब्ध कर ने हेतु ।

13. र् न ध्यक्ष, र् न -अलीगांज लखनऊ को आवश्यक क याव ही हेतु ।

14. 1 प्रभ री प्रवतान िल, ल०दव० प्र ० को इस आशय से पे्रदित दक स्थल पर

प्र दधकरण पुदलस बल व र् न -अलीगांज पुदलस बल के स र् समन्वय

स्थ दपत कर श ररत व्यवस्थ  बन ये रखने में सहयोग हेतु ।

अपर सदिव 
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